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IN THE MATTER OF: e
KAPIL ..APPLICANT
VERSUS
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BOARD & ORS. .RESPONDENTS

P "WRITTEN SUBMISSION ON BEHALF OF CENTRAL GROUND WATER

,\%;; Qo S AUTHORITY (CGWA)
OB My
SERNTANAY b’yr RESPECTI‘ULLY SHOWETH:
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o ol ,\% ',,d Kumcu Tripathi,-S/o Mukta Prasad Tripathi, Aged 52 year, employed
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\ ., &SH@&H of‘Offme Central Ground Water Board, Northern Region, functioning
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at ]\.‘Lgm;khbw do hereby solemnly affirm and declare as under:
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1. That I am duly authorized and competent to swear this affidavit on behalf
of Central Ground Water Authority, Department of Water Resources, River
Development and Gangd Rejuvenation, Ministry of Jal Shakti, Government
of India, in the above matter.

That 1 have read and understood order dated 26.08.2021 passed by the
Hon'ble NGT and filing this Affidavit in compliance of direction passed by

the Hon’ble Tribunal.

BRIEF SUBMISSIONS:

3. That this Hon’ble Tribunal vide order dated 26.08.2021 had expressed

o

ﬁw concerns over alleged extraction of ground water by the project proponent
!
i.e. Respondent No. 5 M/s Umang Diaries Limited in city of Gajraula,

SWA ﬁ;{ N & V E DY Amroha, Uttar Pradesh without any permission from the concerned
OREME
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authority and bypassing of waste on land in violation of Water and Air
Act.

4. That it is submitted that as per report dated 21.10.2020 the unit had
requisite consent under Water and Air Acts with validity Lip to 31.12.2021
and permission to extract water till 18.05.2019 but is extracting water from
three tube wells for industrial as well as commercial purposes without
requisite permission though renewal is sought.

5. That pursuant to the Order of this Hon’ble Tribunal dated 03.01.2019 in

O.A No. 176/2015 (Shailesh Singh Vs. Hotel Holiday Regency, Moradabad

& Ors.) and other connected matters, expressing concern over the

unregulated withdrawal of ground water from Over-exploited, Critical and

Sgér\n -critical (OCS) Assessment Units in the country and emphasizing the

'jz’ /\‘; Kusnas é‘eed\y strict regulatory regime, the answering respondent had decided not

/,‘“ ‘*:0 pa (%5 §> \
W’" (%grar*f‘;OC for ground water extraction to any Industry in OCS blocks.
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_ /I'hdt 1t st further pointed out by the Hon’ble Tribunal vide order dated
o "‘_ﬁj“' 9@&2’091 that:
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“7. From the document filed, neither the date on which the
NOC has been granted is mentioned nor the procedure for
assessing availability of the ground water in the area has been
indicated nor there are any conditions subject to which NOC

has been given in over exploited area”.

7. It 1s respectfully submitted that Uttar Pradesh State Ground Water
Management and Regulatory Authority has been constituted by the State
Government of Uttar Pradesh under Uttar Pradesh Ground Water

W/ (Management & Regulation) Act, 2019 for the purpose of the

SWOTRY &\ s regulation and management of ground water resources and issuing of NOCs
(‘ ) k W) ‘:\”

B
Y{ K1y {, L}hf} water abstraction in the State of Uttar Pradesh and the said
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Department (named Ground Water Department, Uttar Pradesh) is
completely functional since October, 2020.

8. That after ascertaining the constitution of the Ground Water Department,
Uttar Pradesh, the answering respondent had handed over all pending NOC
applications along with all relevant data related to NOCs of units in the
State of Uttar Pradesh to the Ground Water Department, Uttar Pradesh.

9. That it is further submitted that the NOC for extraction of ground water has
been given by the Ground Water Department of U.P. which is valid up to
11.07.2026.

10. That it is respectfully submitted that the answering respondent had on
02.11.2021 sent an Order to the Director Ground Water Department, Uttar
Pradesh, while exercising powers under Section 5 of the Environmental
(Protection) Act, 1986 and had requested to provide general as well as

speciﬁc compliance conditions which are mentioned in NOCs for ground

-’ P t't

v( "z water Wlthdtawal issued by the Ground Water Department, Uttar Pradesh,
.iao’; R CEN

PR ,"ﬂi R ‘,a”{gﬁl w1th a copy of NOC issued to the project proponent.

M ""uey Copy of Letter dated 02.11.2021 sent to Ground Water Department,

V- L_.v-"“ l;« d

Uttar Paadesh is marked herewith and annexed as ANNEXURE — L.
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_11.7That a reminder Order dated 16.12.2021 was again sent to the Director,
Ground Water Department, Uttar Pradesh, requesting to provide

“aT & VE iﬁf%rm}on related to compliance conditions and impact assessment of

SORE @r&l d w%er withdrawal by Expert Committee while issuing No Objection
1 RV :}({Lmar dzui

@éwﬁ@ateg. The reply has been furnished by the Department on 06.01.2022
ow (UPIY tﬁe Jsame is being examined by this Authority. It is submitted that
Bﬂ%&b%{/ewons shall be issued to the Department, as deemed fit.

True Copy of Letter dated 16.12.2021 sent to Ground Water Department,

Uttar Pradesh, 1s marked herewith and annexed as ANNEXURE - 11



12. That the Ground Water Department, Uttar Pradesh, has provided a copy of

NOC issued to the unit Umang Dairies Limited to the answering
Respondent. On perusal of the NOC, it is observed that the NOC
incorporates the validity period as well as compliance conditions of NOC,
which are roughly along the lines of compliance conditions of NOCs issued
by CGWA. Necessary advisory to the department regarding requirement of
other necessary conditions is under preparation.

True Copy of Letter dated 21.12.2021 received from Ground Water
Department, Uttar Pradesh, is marked herewith and annexed as

ANNEXURE - I11.

13. That it is respectfully submitted that the answering Respondent vide Order

s qua}xew 11.2021 has also directed all the State / UT Ground Water
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1 ‘@g ﬁn?ndatory requirement of Impact Assessment Report /

Com@eh@sxﬁe Hydrogeological Report for issuance of No Objection

*‘Q,Cert;ﬁgat”e for ground water withdrawal by State / UT Ground Water

Authority.
True Copy of Order dated 23.11.2021 issued by CGWA to all State / UT

Ground Water Authorities, is marked herewith and annexed as

ANNEXURE -~ IV.

14. That this Hon’ble Tribunal further noted that:

“Further, it is not clear whether grant of NOC by a State

Authority obviates the requirement of NOC from CGWA,

v~ constituted under the Environment (Protection) Act, 1986 (EP

Act), as per the said judgment and the judgment of this Tribunal
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15. That it is submitted that CGWA Guidelines dated 24.09.2020: Ministry of
Jal Shakti, Gol has notified Guidelines for ground water regulation vide SO.

no. 3289(E) dated 24/9/2020. The Para 6 (Page 34) of the notification states

that:-

“Wherever States/ UTs have come out with their own
groundwater abstraction guidelines, which are inconsistent
with the CGWA guidelines, the provisions of CGWA
guidelines will prevail. However, in case the guidelines
Jollowed by such States/ UTs contain some more stringent
provisions than CGWA guidelines, such provisions may also
be given effect to by the States/ UTs Authorities in addition to
those contained in the CGWA guidelines. States may be at
liberty to suggest additional conditions/ criteria based on the
local hydro-geological situations which shall be reviewed by
CGWA/Ministry of Jal Shakti, Government of India before
RYAEN accepmnce
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. Y 5 ‘I; j'é&ﬂ’s‘::) staIed in the said Guidelines that:

. “T hese guidelines will have pan India applicability. Ground
oy Wezter abstraction in States/ Uls (which are not regulating
Sy ground water abstraction) shall continue to be regulated by

Central Ground Water Authority.”

16. It is pertinent to note that in M.C. Mehta Versus Union of India, (1997) 11
SCC 312, the Hon’ble Supreme Court has recorded the order dated
05.12.1996 passed on an earlier date wherein, the submissions made by Mr.
M.C. Mehta has been considered.

The submissions recorded by the Hon’ble Court is being reproduced
hereunder:
/V/ “Needless to say that any Institution/Department constituted by the

FiED
fﬂig\,ph&lg State Government can independently function in its own field with
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the cooperation and under the guidance of the orgamization set up
by the Cent{al Ground Water Board.”
Consequently, it wa; stated in the affidavit by Mr. Arun Kumar, the then
Additional Secretary, Ministry of Water Resources, Government of India,
“that the suggestion to declare CGWB as an Authority under the
EPA, 1986, for the purpose of regulation and control of ground
water development has been considered by the Ministry of Water
Resources and it has been decided to comply with the suggestions
made by this court. It was further stated that the organizational
presence of the Board in the country is not so extensive or adequate
to undertake the additional burden desired by the Court and the
regulation and control of ground water is the responsibility of the
“State Government, as water is a state subject. The affidavit further
.gg.‘d\tes that CGWB will collaborate and coordinate with the State

by . .
Authorities in the regulation and control of ground water

f
« 4

:1’ _development.”
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The Hon’ble Court has further taken into consideration the submissions made by
Mr. M.C. Mehta in response to the recommendations made by NEERI. The

submissions recorded by the Hon’ble Court is being reproduced hereunder:

“It is no doubt correct that there are legislations in some of the

et &V M*; Sz‘ates to regulate the water resources development, but by and
o i L'}h 5‘#:
. Kumdr S”lgr?e the underground waters are being exploited all over the
‘) { voca
(Ad
I/ -rp,RY

scountry without any regulations ”.

| ﬁﬁ %ﬁbwe the Hon’ble Supreme Court directed the constitution of
;QW’ CGWB as an Authority under Section 3 (3) of the Environment (Protection)

Act, 1986 noting that the Authority shall apply its mind and issue necessary
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regulatory directions with a view to preserve and protect the underground

water.

17.1t is submitted that, CGWA/ MoJS has been issuing advisories/
recommendations to all States/ UTs to make provisions to regulate and
manage ground water resources in accordance with CGWA Guidelines. It
has also been communicated that in case the Guidelines followed by such
States/UTs contain some more stringent provisions than CGWA Guidelines,

such provisions may also be given effect to by the State / UT Authorities.

Thus, grant of NOC by any other authority constituted by the State
Government will obviate the requirement of NOC from CGWA as long as
the NOC has been granted by the State/UT Authority according to such

provisions which are in harmony with CGWA Guidelines dated 24.09.2020.
i;:. :"‘i y
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,. 'la.keni{eport =é’ilready filed before the Hon’ble Tribunal, it is respectfully
5 \prayed)ﬂ\lat the present Original application may kindly be disposed of with

appropriate orders as it deem fit.
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VERIFICATION Gentral Ground Water Board (N.A

Government of india
G- 22602 1

Verified at jy-ky,p  on thisGanuary, 2022 that the contents of'¥HEYARZS

affidavit are true and correct to my knowledge. No part of it is false and

nothing material has been concealed there from.
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URGENT: NGT Matter ~
File no: - CGWA-21/19/2021-CGWA-Par(1) - {2 >

Government of India

Ministry of Jal Shakti

Central Ground Water Authority

18/11, Jamnagar House, Mansingh Road

New Dethi — 110011

E-mail: cgwa@nic.in

Date - 02.11.2021

7

B
~

To,
The Director
Uttar Pradesh Ground Water Department

Ground Water Directorate
ath Floor, Indira Bhawan
Ashok Marg
Lucknow-226001

Subject: Kapil vs. CPCB & Ors. (O.A. No. 189/2020) before Hon’ble NGT - reg.
Sir,

This is in reference to the matter of Kapil vs. CPCB & Ors. (O.A. No. 189/2020) before
Horble NGT, New Dethi, wherein the Hon'ble Tribunal vide Order dated 26.08.2021 has
noted that the NOC issued to Umang Dairies Limited by the Ground Water Department
of UP is valid upto 11.07.2026 and from the document filed, neither the date on which
the NOC has been granted is mentioned nor the procedure for assessing availability of

the ground water in the area has been indicated nor there are any conditions subject to
which NOC has been granted in over exploited area.

In view of the above and in exercise of the powers vested under Section 5 of the
Environmental (Protection) Act, 1986 with this Authority, it is requested to provide
General as well as Specific compliance conditions which are-mentioned in the NOCs for
ground water withdrawal issued by the Uttar Pradesh Ground Water Department along
with a copy of NOC issued to Umang Dairies Limited, which is mentioned in the Order
dated 26.08.2021.

Yours sincerely,

/ A e
T g

{Sunit Kumar)
Member Secretary
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REMINDER -
MOST URGENT: NGT Matter

File no: - CGWA-21/19/2021-CGWA-Part(1)- -1 7.5

Government of India

Ministry of Jai Shakti

Central Ground Water Authority

18/11. Jamnagar House, Mansingh Road
New Delhi — 110011

E-mail: cgwa@nic.in

Date - 16 12 2021

To,
The Director
Uttar Pradesh Ground Water Departinent

Ground Water Directorate
gth Floor, Indira Bhawan
Ashok Marg
Lucknow-226001

Sub: Kapil vs. CPCB & QOrs. (O.A. No. 189/2020) before Hon’ble NGT —reg.
Ref. CGWA, New Delhi letter no. CGWA-21/19/2021-CGWA-Part(1)-1239 dated
02.11. 2021

Hon'ble NGT Order dated 26.08.2021 in the matter of the matier of Kapil vs.
CPCB & Ors. {O.A. No. 189/2020)

Sir,

Please refer o this office letter no. CGWA-21/19/2021-CGWA-Part(1)-1238
dated 02.11. 2021, wherein it was requested to provide General as well as
Specific compliance conditions which are mentioned in the NOCs issued by the Uttar

Pradesh Ground Water Department along with a copy of NOC issued to Umang

Dairies Limited. But your response to CGWA's letter is still awaited.

It is again reiterated that in the matter of Kapil vs. CPCB & Ors. (O.A. No. 189/2020)
before Hon'ble NGT, New Delhi. wherein the Hon'ble Tribunal vide Order dated
26.08.2021 has noted that the NOC issued to Umang Dairies Limited by the Ground
Water Department of UP is valid upto 11.07.2026 and from the document filed,
nejther the date on which the NOC has been granted is mentioned nor the procedure
for assessing availabilily of the ground waler in the area has been indicated nor there
are any conditions subject to which NOC has been granted in over exploited area.

The captioned matter was listed before the Hon'ble on 08.12.2021, wherein no
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File No.CGWA-21/18/2021-CGWA-Part(1)

representative from Uttar Pradesh Ground Water Department was present. The
Hon'ble Court has verbally observed that strict ex-parte orders may be passed in the

matter and the order has been reserved (Copy of Order dated 09.12.2021 is
enclosed).

In view of the above and in exercise of the powers vested under Section & of
the Environmental (Protection) Act, 1986 with this Authority, you are hereby directed
to submit the following details on or before 15.12.2021. so that CGWA may take

necessary action in the court matter:

1. General as well as Specific Compliance Conditions which are mentioned in

the NOCs issued by the Uttar Pradesh Ground Water Department

2. Mechanism to enforce compliance of conditions of No Objection Certificate
issued by Uttar Pradesh Ground Water Department.

3. Technical competence of officers processing / issuing No Objection

Certificate and checking compliance conditions of No Objection Certificate.

4. Constitution of an Expert Committee and procedure to ascertain Impact

Assessment of extraction of ground water by the unit.

5. A copy of NOC issued to Umang Dairies Limited, mentioned in the Order
dated 26.08.2021.

Being a time-bound court matter, this may kindly be accorded highest priority.

Yours faithfully,

{(Sunil Kumar)
Member Secretary

Copy to: The Regional Director, CGWB, Northern Regicn, Bhujal Bhavan, Sector-B,
Sitapur Road Yojana, Ram Ram Bank Chauraha, Lucknow, Uttar Pradesh-226021-
for pursuance with UPGWD.

(Sunil Kumar)
Member Secretary

Digitally Signed by Sunil

Kumar

Date: 16-12-2021 16:34:26
Reason: Approved
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(Namami Gange & Rural \3
Ministry of Jal Shakti
Government of Uttar Pradesh

Forw & (C)

S ______-miz

Ground Water Department
ater Supply Bepartment)

AUTHORIZATION/ NC-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK
USER OF GROUND WATER '
{Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 10197
AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC02633¢
VALID FROM 19/05/2019 TO 18/05/2024

Name of the Appticant PANKAJ GUPTA

Address of the Applicant:

Umang Dairies Limited

Compuny Name:

S?g\NG DATRIES Company Address

Serial No. of Applicstion Forms AMRHO42ININGOIS  Date of Submission

Specimen Signature of the User:

Location particulars:

District Amroha (5P Nagar) Block
J.L. No Plot Mo,
Municipality/Corporation GAJRAUL A Ward No.

Holding No.

Date of Energization (In Case of
Electrig Pumgp)

Rate of Withdrawal (m/he) - 40,00

Particulars of the Proposed Well and Pumping Device:

Type of the Wel ' Tube WellBoring  Purpose ofthe Well

Assembly Sice (For Tube Well 40.00 ‘“;%’,‘)'OX Straiser Length (For Tabe
Diameter (For Dug Weli} e .00 Type of Pump ¢ be Used:

H.P. of the Pump: ‘ 200U Operational Device

Maximum Allowable Rate of 4000 Mauximum ABowable Rusniag

Withdrawal (m3fhr.): Bouwrs Per Day:

Maximum AHowable Annuat Exwaction of Ground Water:

This No-Objection certificate authorizes the owner applicant {user) 1o sink a well iz the location spezitied at 81

3 KM STONE, HASANP 'R ROAD GAJRAULA,

AMROHA, UP-244
930472021

CHHOYA
CHHOYA

970171994

Tndusiriag

0.00

Submersible

Electric Motor
4.00

24000

(2} for extraction of grovsid water 2t a rate not

exceeding that as shown at 5], {3)). for Running Hours per duy as siown at S1. (3%), and for maximum allowable amnual extraction of groun: vater as shown at §J.

13K) and is valid subject fo the ohservance of the conditions stated averleaf,

i GENERAL CONDITIONS

p

» Incase of any change of ownersiip of the propesed well, fresh wahorization has o be oblained,

»  No change of location, design, rate of withdrawal and pumping device i respect of tha proposud well as fodicated at SL {2) and (3) of thi~ certificate shall he

mage without prior permission of the Competent Authority. Any deviation

well as shown in item 3k) sholl not exceed 1o the recorded rate from water meters
+  The concerned Authority reserves the right 1o stop cxtraction of ground
demands
+ Incase of any change of ownership of the existing well, fresh registration has to be obtained.

water frem the well due to qualivy hazards or any other reusons, i

in this regand shall tead 1o cancellation of this awtherization
+  For the purpuse of measuring and recording the quantity of ground water extracted. every suid user shall affix digit} water
standards) having elemetry system in the abstraction structure, which record e and Yuamtum of extragt;
presumed that the geantity recorded by the meter has been extracied by the said user, waiil the contrary is

Now meters {eooforming to BISY IS

un, at vuilet of pumping devices 1ad it shall be
proved. The rate of exteaction of woound water fioim the

I situation so

» No change of lovation, design, rate of withdrawal and pumping device in respect of the existing wel! o5 Indicated at SL (2} and (3) of this ¢ rtificate shull be mage
without prior permission of the Competent Autbority. Any deviation in this regard siall fead to canceliution of this registration

» Incase, any of the paticulars ] information furnishad by (e spplicant in his application {or bsuance of this tegisteation is found i be incrs ot

verifleation ai any subsequent stege, this registration is oble for cancellation,

during
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= The Cartdficme of Authorizatioar NOC shal! be 1 id for o period of five yews from tivs dite of lssag Lhe wnnii.ons <
fresh apphication, at Jeast rwety days prior to evphry of its validisy, .

» Construction of piezometers and installasion of digital water Loved recorders with tefemetry snall be murdators S
should be commensurate with thar 0¥ the pumping well. The dara, abtained from digital =azer love] renurders shal
busis )

+ Quidelines for Instalation_of Piezomelers and their Monitoring

ne tapped of piezomeier
e 1o this office on monthiv

Piezometer is a borewell smbewel! used only for measuring the water Jevel By fovering the tpe’ sowadan o autermac waner levsl neas g cuipment, 1 is also

used 1 take water sample for warer quality testing wher ver needed, Genersl guidelines fur inslalation o plazometers ave as foll s,

o The piczomeser is to be instllad 'constructed at the minismum of 30 m distunce from the pamping well throngh which groad wazer is being withdrawn,
The diameter of the plevometer snould be abow 47 1o 67, } '

= The depth of the piezometer shouid bo same a% 1y case of the pumping well from which sround water is bedng costracted, |, mvre thag one piezometers
are installed the second piczometer should moaitor the shallow ground water regime. T witl fuciitate shailow os well us Jooper ground veater aquifer
MOAROTINE. ‘

© Mo, of piczomsters 10 bz constructed & Type of water level moaitaring echanism shalt be 24 por belove table

Njonjtiting Mechanism

SNp Quantin of Crownd water withdraws] {cum/day) Noul plezomaters eguired oo Ee~ SE
Manual DWLR with Telemetry
I < 4] ] [#]
2 11 -3¢ i ! u
3 §0- 300 i 4 1
4 > 300 2 9 2
o The measuring freguency should be inonthly and accﬁmcy of measurement showid b up to e the repnﬁéd measurement 2hauld he given in meter d;:lo
nwo decimal.

 For measurement of water uvel sounder or ausomatic water Jeved reearder (AWLRY Digita} Auromatic water level recorde: 1DWLR) with telemetry
system should be used for acouracy.

s The measurement of water level in prezometer should he taken, only gfter the pustping from the swrounding tbs wells he Leen stopped for abous four
2 six hours,

o Allthe detatls regarding coordinates, reduced level (with respect 1o mean kevel), depih. zone taped und assembly lowered s uuld be provided for
bringing the piezometer into the Hydrograph Moniroris ¥ System for Ground Water Department, Unur Pradesh, ang for its - dotion,

e The growd water quality has to be monitored twice in a year during ; ce-monsoon (Mayfane) aad post-monsoon (October s ember) periods, Quality
may be got analyzed trom NABL approved fub, Besides, one sampl: (3 It apaeity botle to the converned Director, Gronn. Water Deparment, Utlar
Pragesh, for chemical analysis.

» A Permancot display buard should be installed at pivzometer Tube wells site for proviiling the louation, piezometerf tube wel mumber, deptir and zone
tapped of piezometer:wbe well for standard referencing and identification,

o Any other site specific requirement regurding safery and access for measureraent may be taken, care of,

+  Any other condition(s} that may be imposed by the concered A uthority.

» In case. any of the partienlars [ information furnished by the applicant in his apslication for issuance of thic permit is found o ke inpo oot during verification ot
any subsequent stage, this permit is lable for cance)lation.

» SPECIFIC CONDITIONS:

+ {A) For Indusmrial User: No Objectivn Cortificate for greand waler extraction by indusiries shutl be granted subject to the lollowing s pecific conditions:

» 1} Mo Objection Certificate shall be granted snly In such cases where Jocad goveroment water supply agencies are not able to supply 1 desired quantity of waler,

i) Al indusines shall be required to adopt latest warer efficient wehoologies so 28 to reduce dependenee on ground WalEr resources,

> iit) All industrics abstracting ground water in execss of 100 m>/d shall be regquired 10 undertake annual water zudit fhrough Confider: o of Indian Industies
CH1Y Federation Indian Chamber of Commerse and Industry (FICCT) Navjonal Productivity Conneil (NPC) certified audisors and sut ait audit reports within
three monthy of completion of the same 10 Ground Vater Dipartment Uttar Pradesh. Al such industrios shall be required to reduce the - ground water use by at
feast 20% over the next five years shrough approprisie teans.

* ) Constructiun of observation weli(s) {piezometerk st within the prenises and installation of upproprimie water level monitoring mec onlsm as mentioned fn
General Condition 20,10 shall be mangatory far industes drawing’ proposing to draw more than 19 m3 ‘day ot ground water and. Mo siworing of waier level shulf
be done by the project proponent. The plezometer fobseryation well} shail be vorsiructed ata minimum distance of 30 m fromm the bor: well/procuction well,
Depth and aquifer zone tapped in the piczometer shalt be the sume ay thai of the pumping weli/ wells. Monthly water level data shal b submined online te the
Ground Water Depurtment, UP.

» v} The proponent shail be reguired (o adort roof top rain water harvesting/ recharge in the project premises. Industries which are tikely 1 pol
(chemical, pharmaceutical, dyes, pigments paints, wxriles, tannery, pesticides? insectivides furtilizers, siaughter house, explosives et ' sh
rain water in surface storage tanks for use in the industry.

+ ¥} Injection of treateds untreated waste water imto aguifer system is strictly prohibited.

« vii) Induswies whick are fikely %o cause ground water pollution v.g. Tanning, Slaughter Huuses, Dy, Chemicall Petrochemical, Conl 1 heries, othier bazardons
uniis €iC. (as per CPCB list) need to undertake nesessary well head protection measeres 1o ensure prevention of ground water palletion

hale ground water
stors the harvested

* (B} Infrastructural User: The Mo Qbjection Certificare for ground water abstraction will be granted subject w the follewing specitic + onditions:

+ )19 wuse of infrastrichare projeets that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate fusing e
digiral water ow meter) and subrmit the dar anling to Ground Warer Deputtment, UP as upplicable. Monitoring records und results sh uld be retalned by the
proponent for tvo years, for inspection or reporting as required By District Ground Water Munagement Council,

v ) insiallation of Sewuge Treatmenr Plants ($TF) shall be maadator for now projects, where ground wter requirement is mure than 20 097 Jday, The water from
STP shall be witized for toilet Oushing, enr washing, sardening ete .

Daxs 294977200

Place: Amroha (P Nagar)

This certificate is electronically generated and does not require digital signature
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SR Ground Water Department / y
A (Namami Lange & Rypg) Water Supph I}epunmem}

‘ Ministry of Jul Shake

Governmeit of Uttar Pragesh

USER OF GROUND WaTER

{Under Section 4 of the Uttar Pradesh Grornd Warsr Muaxgemem and Regulatipn A, 2819,

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOCg49507
VALID FROM 19052019 1O 18/05/2024

vame of the Applicant CPANKAJ CUPTA
Lddress of the Applieant;  Umang Dairies Limied
. CUMANG DAIRIES . - 3 KM STONE HASANPLIR ROAD CAIRAU LA
Puay Name: : 5 : ’
Compuay Nam D Company Addresy AMROHA, Up.o 44
Serial Ne, of Applicatiop Form - AMRHO42 ININGGIS  Dage of Submisgiog 03042021
Epetimen Sigmature of the User:
Lozation particulars:
Distrier Amroba (P Nagar) _ Block 'GAJRAULA
J.L. Ng Plot No, 132, 153, 156
I#quﬁicipaiit}"'cqrpnraﬁon GARAULA Ward No, CHHOYA
Holding No, CHITOVYA
— . Ryn - Date y¢ Energleaiivn (In Cygse of 5
Rate of Withdrawal (g /ey 30,00 Flevtric Pump) 23092009 )
Particalars of the Proposed Well ang Pumping Deviee:
Type of the Wel Tube Wel};Boring Purpose of the Wil Tndusiria
Assembly Size (For Tube Wely 4000 ‘ f{iﬂ;‘m Swiner Leagtlc (For Tube 0.00
Diameter (For Dug Weti) o0 - Type of Punip 1u be Gsed; " Submersible
HB of the Pump: 20,00 Operationat Duvice Electric Motor
Jasimum Allowaple Rate of 50.00 Maximem Aligw e Running 15.00
Vithdrawaf (mhn); ’ Hours Per Bag: : -
aximum Allowable Annng) Extrzcrion +f Ground Waters ‘

225006

sink g well in e locution specified at 3L (25 for extraction of grovnd
~ading that as shown g SL (3], for Ruaning Houre per day as shown a1 g1, 13k),

This No-Objection certificate awthorizes:the owner applicant fuser) 1o “ater ol s rate poi

and for maimnm allovwahie anpyaf exraction of ground vorer @8 shover 3t 81,
k) and is valig subject to e abservance of The conditions stateg averleaf
GENERAL CONDITIONS

+ case of any change p!’o‘mxcrship of the Proposed well, fresh sutharization hus to bee ubia
“s change of locatign, design, rate of withdrawal ang pumping device in respect of 1 oroposed wel] as indieated a §j. W) end (33 of this oo ifiedte shall be
vide without pripr permission of the Comperent Authority. Any deviation in this fegard sif tead to cancellation of this authorization

“or the purpose of measiring and resordin g the quantity of eround wagr SXUBCIRE evury s4id user shall affix dightal water fow MRS (contioming 1o Blsy s

Lndards) having telemetry sysieps iy the absteaction stveture, which record tate and gusntum of eXtraction, at gutle of pumiping devices i | shatl be

rreiemed thag the QUantity recargded by this meter bas been extracted by the suid user, unty e contrry s preved. The rate of extraciion o Bround water fiom (he

w88 shown jn ftem 3(K) shall nar caceed 10 the recorded rae from warer meters

- i= sonceraed Authority ceserves the right to stop extraction of grovund water from the well dye o guality hazards of ury other regsons, i the luation so
crnands
a5 of any change of ewaership of e existing weil, fresh registration has to bo obtsined.
" change of location, desige, raig of withdrawal aod punping devies in fespoct of the existing wey! 33 indicawed at 5], (23 2040 {35 07 this penis “xte shall e maue
-hhout prior Permission of the ompetent Authority, Aoy deviation in this regard shall Joad 1o cancellation of inis pogi sration
- ~d3¢, any of the partivulars intormatiay firnshed by e appiicane in his applicazion D issuanes of ihis LRSS be lncanger
sitieation at any subscquent Slogy . tis registrating i5 Hablz fir ooty i

Qg
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. The Uertificare of Authorization’ NOGC shall he valid for 2 period of five years from the date of issue. 1
fresh applicution, 2t least ninety days prior 1o oxpiy of us validity.
+ Construction of piezometers aad instaidation of digital water wvet recorders with felernetry shiahl be iandatory for user, Depth ane 2one B3P of plezometer

shouk! be commensurate with that of the pumping weoll. The data, obmined om digita waier teves recoiders shall be made pvaulat 2 to this office oo monthly
basis

he spplicant shafl have s oply for renewal through @

« Guidelines for Instaliation of Piezometers zad their Monitoring

Plexometer is o horewell Aubewell used only for measuring the water Iovel by fowering tie wapsd 5o ander o anromitic water Jevel measuring §quipment. 11186
psed to take water sample for water quality testing when ever needed. Generzl guidalines for insta}izhon of plezometers ure &5 folt st

o The piczomarer is to be installed/constructed st the minimum of £0 m distapce from the pomping weil through which gro ad wawr s beag withdraen,
The dismeter of the piezometzr shouki be abow 47 10 67

The depth of the piezometer should be same as iy cuse of the punirag vell from waien ground wazer iz being abstracied. Tt more wan ane pieasmetens

are ius‘.glled ine sccond piezometer should monitor the shaltlow growd wak s regan . [0 will fecifitore shallow as well 2o doenar ground waler dgaifer

monitering.

o No. of picometers to by constructed & Type of wiger level monitoring mevhurism shall be a3 per below wble:

Ll

) Rlunitiring Mechonism
§Ne Guastam of Cround water withdrewal {cumdduy? No.af plezematers required CH
Manual DWLR with Telematry
1 < 10 0 G 4]
2 i1-50 i i 0
N 50 500 | 9 i
4 - 506 2 0 5

o The mensuring frequency should be montily and accuricy
rwp decimal.
o For meagncement of water level sounder or automatie water wevel recorder (AW LRy Digital Awtomatic wurer Jevel records /DWER) wvith selemerry
system should beused for ascuracy.
o The measurement of water level in piezometer should be taken, enly zitir the punping from the sarrounding aibe wells i« voen stopped for about fovr
iG $7X hours.
o Al the detals regarding coordinates, reiduced level Lwith respeet o menn kevelt depta, zone waped and zssembiy lowered - wahd be provided for
bringing the pizzometer into the Hydvograph Monitoring System fus Ground Water Depaczen:, Uuar Fra sty and forsts olidabon,
» The ground veter quality has 1© be menitored twice i & Yedr during pre-monsoon (day/dune) posi-monsoen (October Havembern periads Cuality
may be got analvzed from NABL approved inb. Besides, one samplu L i eapacity bottle, 10 the sencemed Direetor, Grow o Water Deparunent, Litar
Pradesh. for chemical analysis.
o A Pormanent display board should be installed at pivzometsn Tabe welis site for proy itiny Bio lecuton, ploserncterd fuke v 21 aumber, depth and zony
tapped of piezemuictfcbe well for stndard referepcing and Identification.
o Any other sity specific requirernent regarding salety wnd access Hr masneement may he (zhen cure of.
Any other condition(s) that may be imposed by the concerned Authosity.
In case, aay of the particulars T inforroation frnished by the applicant in his apphivat
any subisequent stage, (s permit is liable for canselation.
SPECIFIC CONDITIONS: .
(A Por Industriai User: No Objection Certificate for ground wader ex e by industrics shalt be granied subjest o the fotlawjr? specilic conditivns:
1) No Objection Certiffeste shell be granted only in such cases where local goveromeit walce sup 1y agencies 3¢ Rot abke 10 suppiy e desiced quanlity of water.
i3 All industries shall be revuized 1o adopt fatest watcr efficient teeinologies S0 o3 W redace dependence vl gronnd wuler resourees
i1y Al industries abstracting ground water in excess of 106 m¥id shall be reouired to undertake appaal wirer audit through Confeder. tion of indian Industries
(CHY Federation Indizn Chamber of Commerce and Industry (FICCIY National Produsiivaty Couneil (PO cantified mulitors and > it audi reporss within
shree months of completion of the sume o Ground Water Lupurtmens ttar Pradesh. All such industrics shaii be reguired to reduce ! ir ground water wee by ot
Tuagt 2095 over the next five years through appropriate means. )
v} Construction of observation wellis) {plezometer) sy within the prenuises and instaliaion of app opriate water level momirpting me hanism as mentioned in
Geaeral Condition no. 10 shall be mancatery for indysiries drawing/ proposing e maee than 10 m® /day of pevund water aud, ™ Junitoring of wager leve shall
be done by the project proponent. The plezomster (observation wall} shall be copsiaied ata miniraum dimace of 30 m fram e bors well/preduction well,
Depth and senifer zone tapped in the piezomaster shall be Ow seme as thas of e s piag wellF wells, Muntily watsy Lover aata shat? o submitted onfing wihe
Cround Watet Department, UP,
+) The preponent shall be reguired lo adopt roof tup rain water har esingd redige in 156 paject neonizes, Indusiries which ate like o to pollute ground water
{chamical, pharmasentical, dyes, pigments, paints, Lestites, rannery, pesticicer ipsesticides, fortillzars, shaghier henase, explosives e} shull store the horvestod
rain water in surface storage tanks for use in the indusiry.
vi} Injection of weatod untretied waste water into aquifer systom is strictly profidited.
vii} Industries which are iikely to cause ground water poliuion ¢.g. Tanring, Slaughter Houses, Dye, Chemizal! Petrov! emical. Cont v ushe:les, other hazardoos
units ete. {es per CPCB list) aved w unduriuke necessiy well e profection masures 1o SOSUre prevention ¢ Fgeound water podlani

of measirenient should be U t e, the rEpories MEASIIIMER! $ 20U DO £ILen 1 MOLer uplo

jon for issuance of this permit is found, fo be b rrect during verification at

(¥ infrastruetural Users The Mo Objestion Certificate for ground water ¢bstraction wili be granted subtject w the following specitis sonditions: ‘

) In case of infrastructare projects that require dewnioring, propensnt shall be reguired to earty out toalar ruonitoring of dewataring Jischargy rate (using @
diriral water flow meter) and submit the St wnline to Ground Water Departaneat, P es applicable. Moriioring recoras and results - Lould be retained by the

.+ ponent fur two years, for Inspection o7 repoaing 43 required by Distriet Growad Water Manugement Counell .

i) Instalintion of Sewage Treatmen! Plants (8TP) shall be mandatory for new projects, whers grow waker requirement iy more than T 61” dey. The water furm
ST shall be utilized for tailer flushiog, wir washing. gardeniag etc

Date 129/07/2021

PaceiAiuroba (LR Nagar)

This certificate is electronically generated and does not require digital signature




Ground Water Department ié
, {Namami Gange & Kura! Water Supply Department)
Migistry of Jal Shaksi
Government of Utfar Pradesh
Form 8 (C)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK
USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Managemont and Regulation Act, 1019
AUTHORIZATION/ NO-OBIECTION CERTIFICATE NO: NOCH48652

2019 TG 18/05/2004

Name of the Applicant FANKAT GUPTA

Address of the Applicant: Uniang Dairies Limited

Company Name: . gi%axc DAIRIES (o ouny Address ,A iy;{:(;;gw{gﬁ;f}zs.wp“ LROAD GAJRAUL A
Serial No. of Application Form AMRHO4ZININGO20  Date of Snbmission (437042021

Specimen Sigaature of the User:

Locafion particulars:

Diserict Amroha {J.PNagar) Block GAJRAULA
J.1a Np Plot Neo. 152, 153, 150
Mugicipality/Corporation GAIRAULA Wurd No, CHHOYA
Folding No, CHIIOYA
Taue P z Date of Encryization {(Yu Case of 0,54
Raute of Withdrswal (m/hn) 50.00  Eleetric Pump) 23409, 2008

Particalars of the Proposed Well and Pamping Device;

Purpose of the Woll Tradastris!

Type of the WeRt Tube Well/Boring

Asscmbly Skze (Fur Tube Well) 40,00 - appros. Serainer Length (For Tube g o
Diameter (For Dug Well), 83,00 Type stPump 1o e Used: Submwrsible
FE.P. of the Pump: 20.00 Operntiona! Gevice Elcctric Mator
Maximum Allowable Rafe of $0.00 Saximuim Allowable Runaing 15.00
Withdrawal (m:’x‘h.r.): ) - Howrs Par Days ik
Maximwm Allowable Annual Extraction of Cround Water: 22060

This No-Qbjection certificate authorizes the owner applicant fuser to sink & weoll i the location specilied w S1 (2 for extaction of grovnd water at a rate not
excecding that as shown at 81, (3], for Runring Hours per day as shown at 51, (3K), and for maximum allowahie annual exiraction of grour £ wuter as shown at S1.
(3K} and is valid subject to the observaner of the condilions stated overieaf,

GENERAL COXDITIONS

« In case of any change of owaership of the proposed well, fresh suthorization has to be ontatned.

« No change of location. desipn, rate of withdrawal and pumping device in respect of the proposed well as indicated at ST Zhaml () of v conificaie shaly be
made without prior permission of the Compotent Auvthority. Any deviation in this regard shall lead (0 canceliation of this nathorization

+ Forthe purpose of meuswring and recordiog the quaatity of ground water extracted, overy said user shall affix digital water flove meters | conforming 1o BIS/ 18
standards) having welemetry systern in the abstraction stewetuce, which record rate end quantum of extraction, at putlet of pumping devicer and it shal! be
presumed that the guantity recorded by the meter has beer extacted by the suid user, watil the contrary is praved. The rate of extraction o sround waler irom the
well as shown in item 3(k) shall not exeeed 1 the recorded rate fram veater sers

« The copcerned Auwthority roserves the faht 1o slup extraction of grownd water from the el dus to quality hazards or any other reasons, I 1he situation so
demands

+ lnease of any change of owaership of the existing well, frosh registration has w be Gltained,

= No change of tovation, design, rte of withdrawal agd pumping devier in respect of e ¢histing well 8s Indicated ut 5L (25 2nd (2rof this seetificate shall be minde
without prior permission of the Competent Authority. Any diviasion in this regard shail ead 10 cancollation of this registration

» lncaze, any of the particulas [ information furnished by taw applicar: in bis applicsiion for Gzusnce of this reulsteation i fanad G mm i oo dorion

7__/
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* The Ccrti’r“wai.e of Authonzation! NOC shall be valid for 2 period of five Wars from the date of issie The appHean shall bave wepp - for reacval thiough o
fresh application, at least mirety days prior o expury of its validity. -

«  Canstruction of piezometers and wstallation of digital water level reconiors with telemetry Jhall ve musdetony o wser, Depth aad ae o apped of Bl
should be commensurate with that of the prmging Wl The duty. obwined fom dygtal wWawr ever cooorgers shall 5o made svailable o this office on manthiy
basis i .

+ Guidelines for Instalation of Picrometers and their Moniioring

Plezomister is a borawell tubewell used oply for measuring the water leve! by lowering the tape sourdor onaubmatic water level mo. mring equipment. 1t s also
. it b 4 N I . - e e . . 2 o
usod to take water sunple for water yuolity testing when aver needsd. General guidelines for msialiation of nrozometers are as follow:

o The plezometer is 1o be mstalied construeted ut the mininem of 50 m Jistance from the sumpi
The dhumeter of the piezometer should be about 47 to 67, '

o The depth or the plezometer shoukd be same as is case of the pumping well o whivh growsd woter is heing absteacted. If, more than one piezomoters
are installed the second piezomcter chould monitor the shatlew grownd water regire, b ik Zadlige sndhow as well as deoror gromnd waner aquiter
montonag. T

e No. of plezomelers 1o be construeted & Type of water level monitoting mechunsm snsll be as Bar soow wole

2 weil through which groung water is being withdruwn.

Moaiiring Mechonism

8o Quantwn of Ground water withdrawal (cuon dav} Noof piezamet
B | sl DWLE e Ty
1 < 1 - '! ‘ : Q G
2 11-50 o A. ‘ L \ ¢
3 “70- 500 R ' 1 i 1
3 ] . - . e . ; S ,

o The measuring frequency shouid be monthly and aceuracy of measurement should be up to 2m. the reported measurernent shonld be ghven in meter upto
twp decimal,

o For measursment of wassr fovai sounder of automatic waier les ef recorder (AWLE} Digini! Awomotie water levet recorder « 0% LR) with welemetry
aystam shogld be used for accuracy.

o The measurement of water level in piezemeter shoutd be taken, snly witer the punping from the surroundiag wbe wells has been stopped for about four
0 8% howss,

@ Allthe details regarding coordinates, reduced leve! (with Tespect 1o mean level). depth, zonc tipud ard dssembly lowered sheud be provided for
bringing the piezormeter into the Hydrograph Monitoring System tor Ground Water Depactneent, Uttar Fradsh, und for its validation.

+ The ground water quality btas to-be monitored twice in a year during pre-monsoun (May/June) and post-messoon {Ogober Mo vember) periody. Quatity
may be got analyzéd from NABL approved lab. Bestdes, one sample (1 1 capucity bott]?) to the voncemen Director, Groued Water Deparunund, Utar
Pradesh. for chemical analysis.

o A Permanent display board should be installed a1 piezometer/Tabe woile site for providiag the losstion, plezometer! whe well tumber, depth und zone
rapped of piezomuter/iube well for stanfard referencing and identification.

e Ay uther site specific requirement regarding safety and access for muasurertent may be ken cure of,

»  Any other condirionds) that may be imposed Ly the concerned Authority,

» incase, any of the panticulars [ information fumished by the appheant in his application for lssuance of this peemit is found 1o be inea et during verifivation at
any subscquent stage, this pormit is Heble for cancellation.

» SPECIFIC CONDITIONS:

= {A) For Industriat User: No Objection Certiticate for ground veater oxiraction by industries shali be gramed subjest fo the following - reific conditions:

« i No Ohjection Certificats shall be granted only in such cases where local government water sepply ageacies ars not 2ble to supply the desired quantity of water.

« i) Allindusices shail be required o adopt faiest wiker offivient technologies so us o reduie Jepeadents oo ground Wulse rosources.

« Jil) All industries abstracting ground water in excess of 10U m/d shull be roquired to undertake sanusl water audit through Confederution of Indisn Indusirics
(CIIy Federation Tndian Chamber of Commerce and Industry (FICCTY Natonal Productivity Council (INPC) contified auditors and subinit sudit reports within
three manthy of completion of the sams to Ground Water Department Uttar Pradesh. A8 such indusiries shall be required to reduce the ' ground water use by at
teast 20% aver the nexe Gve years through approprisie meéans,

« iv) Construction of pbsarvation well(s) (piezomererys) within the premises and instaliation of appropriate water level monitoring meciiunism as mentioned in
Generat Condition no.10 shail be nwadatory for industeies drowing’ proposiog 1o draw mere than 10 m® fday of ground waicr and, Moooordag of warer lovel shalt
be done by the project proponent. The piezometer (observation well) shall be consiructed at 3 minumuwn distancs of 50 m Gom the bure vellproduction well.
Depih and aguifer zone tapped in the piezomerer shud! be the same as that of the purping well wells. Monthly water level datz shali bt rubmitted online tw the
Ground Water Departsent, UP.

« v} The proponent shall be requited to adopt roof top rain water harvesting’ recharge ic the rroject promises. Industrics wiich are fikely (o poliue ground water
(chemical, pharmaceuticsl, dyes, pigments, paints, textiles, 1annery. pesticides’ insectivides, fertilizers, slaughter house, explysives e, shall store the harvested
raip water insucface stormge tanks Tor use in the industey.

v vidInjoction of' treated unireated wasee wiiter Into aquifer system is stricdy probibited.

+ vi [ndustries which are likely o eause ground water pottution c.g. Tanning, Slaughter Houses, Dye, Chemical’ Petrochemival, Con wosherles. other bazardons
units. ¢, {as per CPCEH list) meed 1o undertake nevessary well head protectinn tneasures to ensure prevention of ground water pollution

VB Tufrastructural Users The No Ghjectior Centificate for ground witer abstragtion will be gravied sabjest w the Tollowing specitic coaditions:

[ In case of infrastrueture projects that reqeire dewatering, proponent shalt be requiced w curry cut regalar monitoring of dewatering v harge raze {using 2
igital water fluw meter) and subimit the data ooline to Ground Water Departmen, UP as applicebl. Monitoring records and resulss should be retained by the
propenent for two years, for inspection o reporting a2 reguined by District Ground Water Management Council, .

» 1y Tostallation of Sevwage Treatment Plaats (TP shall be mendatory for new prajecis, where ground water requiremment is more than 20 n° Aday. The water from
TP shall be wilized for toiter fushing, car washing, gaedeniag etc

Date 1297072621

Place:Amroba (I.P.Nagar)

This certificate is electronically generated and does not require digital signature
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ANNEXVKE — T

File No. CGWA-28/2/2021-CGWA ~ |~
GOVERNMENT OF INDIA
MINISTRY OF JAL SHAKT!
DEPARTMENT OF WATER RESOURCES, RD & GR
CENTRAL GROUND WATER AUTHORITY
18/11, Jamnagar House, Man Singh Road, New Delhi

Date: 23.11.2021

ORDER

Subject: Directions under Section 5 of Environment (Protection) Act, 1986
regarding mandatory requirement of Impact Assessment Report / Comprehensive
Hydrogeological Report for issuance of No Objection Certificate for ground water
withdrawal by State / UT Ground Water Authority

Whereas the Central Government constituted the Central Ground Water Authority {hereinafter
referred to as the Authority) vide notification Number S.0. 38(E), dated 14th January, 1997,
followed by notification number S.0. 1124(E) dated 6th November, 2000 and S.0. 1121 (B}
dated 13th May, 2010 of the Government of India in the Ministry of Environment & Forests, for
the purposes of regulation and control of ground water development and management in the
whole of India and 1o issue necessary regulatory directions.

And whereas, the Hon'ble National Green Tribunal, New Delhi vide Order dated 20.07.2020 in
O.A. No. 176/2015 under para 29 has held that as per mandate of sustainable development
under Section 20 of NGT Act, 2010, which has been held to be part of right to life under Article
21 of the Constitution, the regulatory authority must direct its policy towards preventing further
depletion of and upgrading the groundwater levels based on impact assessment, and has
further directed under para 39 (d) that “There must be no general permission for withdrawal
of ground water, particularly to any commercial entity, without environment impact
assessment of such activity on individual Assessment units in cumulative terms
covering carrying capacity aspects by an expert committee.”

And whereas, the Authority has issued ‘Guidelines to control and regulate groundwater
extraction in India’ vide notification number S.0. 3289(E) dated 24th September, 2020, notified
by Department of Water Resources, River Development and Ganga Rejuvenation, Ministry of
Jal Shakti, which have pan India applicabitity.

And whereas Sections 4.1(f) of the said MoJS Guidelines provide that “All projects
extracting/proposing to extract ground water in excess of 100 m%day in Over-exploited, Critical
and Semi-critical areas shall have to mandatorily submit impact assessment report of existing/
proposed ground water withdrawal on the ground water regime prepared by accredited
consuliants.

And whereas 4.2(c) of the said MoJS Guidelines provide that “Comprehensive report prepared
by accredited consultant on ground water conditions in both core and buffer zones of the mine,
depth wise and vear wise mine seepage calculations, impact assessment of mining and
dewatering on ground water regime and ils socio-economic impact, details of recycling, reuse
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and recharge, reduction of pumping with use of technology for mining and water management o
minimize and mitigate the adverse impact on ground waler, based on local conditions.

And whereas 4.3(a) of the said MoJS Guidelines provide that “In cases where dewatering is
involved. submission of impact assessment report prepared by an accredited consultant on the
ground water situation in the area giving detailed plan of pumping. proposed usage of pumped
water and comprehensive impact assessment of the same on the ground water regime shall be
mandatory. The report should highlight environmental risks and proposed management
strategies to overcome any significant environmental issues such as ground water level decline,
land subsidence etc.”

And whereas the Authority has authorized Rajiv Gandhi National Ground Water Training and
Research nstitute (RGNGWTRI) and National Accreditation Board for Education and Training
(NABET) for accreditation of Ground Water Professional Agencies/ Individuals for preparation of
Impact Assessment Report and Comprehensive Hydrogeological Report.

Now therefore, in view of the above and in exercise of the powers vested under Section 5 of the
Environmental (Protection) Act, 1986. the Authority hereby gives the following directions:

1. The No Objection Certificate for ground water withdrawal shall not be issued to the
Project Proponents without the mandatory submission of Impact Assessment Report /
Comprehensive Hydrogeological Report, as the case may be, of the proposed project.
The format of Impact Assessment Report and Comprehensive Hydrogeological Report
are available on the official web-portal of CGWA.

The Impact Assessment Report / Comprehensive Hydrogeological Report shall be

prepared by such consultant / hydrogeologist accredited by Rajiv Gandhi National

Ground Water Training Institute and Research institute (RGNGWTRYI) and such Ground

Water consultant organizations accredited by National Accreditation Board for Education

and Training (NABET). The list of accredited Individuals { Institutions is available on the

official web-portai of CGWA.

3. The State / UT Ground Water Authorities shall constitute an Expert Committee of
Members with suitable qualifications and experience, for the evaluation of Impact
Assessment Report / Comprehensive Hydrogeological Report {prepared by accredited
individual / organization) submitted by the project proponent, and only after needful
appraisal / examination of such reports by the: Committee, the No Objection Certificate
for ground water withdrawal shall be issued to the Project proponent.

4. Necessary action in this regard may be taken by the State / UT Ground Water Authority
and Action Teken Report may be submitted to this office within 3 months.
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Member Secretary

To
All State/ UT Ground Water Authorities

Copy to: The Chief Secretaries (as per the list attached)

T
I Te cely [/



